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FORM B gomi
PUBLIC ANNOUNCEMENT i

(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process) notifi
Regulations, 2016 whic

FOR THE ATTENTION OF THE CREDITORS OF MAXGROW P been

R RELEVANTIPARTICULARS i :";‘l";
1. | Name of corporate debtor MAXGROW OVERSEAS LIMITED ;ebs'
j Date of incorporation of corporate debtor 05/08/2008 Bove
3. | Authority under which corporate debtor is Registrar of Companies, Kolkata The (
incorporated / registered whos
4. | Corporate Identity Number of Corporate Debtor| U51909WB2008PLC 128225 their |
5. | Address of the registered office and principal | REGISTERED ADDRESS : NATURAL HEIGHT the fir
office (if any) of corporate debtor COMPLEX,1C, BUILDING NO. 5 PHASE |, VIP shata

' ROAD, OPP. HALDIRAM (AIR PORT) KOLKATA,
WEST BENGAL - 700052 WWWY,
uncla
share

ADDRESS OTHER THAN R/O: 103, HUBTOWN In ca
SOLARIS, N S PHADKE MARG ANDHERI (EAST)

| MUMBAI, MAHARASHTRA - 400069 b{} 04

6. | Date of closure of insolvency resolution 20-122023 . | i c}cl:zl:
— ‘ PG accor

7. |Liquidation Commencement Date of 21-12-2023 ' | | e Corpc
Corporate Debtor : The

8. |Name, Address, Email Address for ' Sandip Kumar Kejriwal : Comr;
Cormrespondence, Telephone Number and Liquidator— MaxgrowlOve‘rseas Limited ' Derha
the Registration Number of the Liquidator Office Address: » e 5 IEPF,

1, RN.Mukherjee Road, #322, 3rd Floor, divide

Martin Bum House, Kolkata-700001 referre

Email: sandipkej2@gmail.com compl

" | Phone: 9831074124- been |

IBBI Reg No: For fu

lBBI/IPA-OOZIIP-N0023612017-18/10687 | Mr.V

9. | Last date for submission of claims 20-01-2024 ‘ , Man:
10. | Relevant Forms https://ibbi.gov.in/en/home/downloads Unit:

Notice is hereby given that the Hon'ble National Company. Law Tribunal- Kolkata Bench |l has ordered M/s.
initiation of liquidation proceedings against Maxgrow Overseas Limited vide order date 20-12-2023. 205-

The stakeholders of Maxgrow Overseas Limited are hereby called upon to submit their claims Jhan
or update their claims submitted during the corporate insolvency resolution process, as on the liquidation New
commencement date, on or before 20-01-2024 to the liquidator at the address mentioned

against item 8. Ema

It may be noted that where a stakeholder does not submit its claim during the liquidation proceés, the @

Place

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders Date
may submit their proof of claims in person, by post or by electronic means.

Submisslion of false or misleading proofs of claim shall attract penalties.

sa- | | We sc
Liquidator - Sandip Kumar Kejriwal | | Regis
Date : 30-12-2023 IBBI/IPA-002/IP-N00236/2017-18/10687 | | receiv

Place : Kolkata AFA: AA2/10687/02/050224/202623 valid till 05.02.2024 the G




: Daie:O4"‘.lanuar&, 2024 : . 1
: | Place: Kolkata

FORM B |
‘ PUBLIC ANNOUNCEMENT o
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016
FOR THE ATTENTION OF THE CREDITORS OF MAXGROW OVERSEAS | -

1. Name :" dabior MAXGROW OVERSEAS LIMITED

2. | Date of incorporation of corporate debtor 05/08/2008
3. | Authority under which corporate debtor is Registrar of Companies, Kolkatg
incorporated / registered .

4. | Corporate Identity Number of Corporate Debtor| U51909WB2008PLC128225 ) .

[ inci : L HEIGHT
5. | Address of the registered office and principal | REGISTERED ADDRESS : NATURA
office (if any) of corporate debtor COMPLEX,1C, BUILDING NO. 5 PHASE |, VIP
. ROAD, OPP. HALDIRAM (AIR PORT) KOLKATA,
WEST BENGAL - 700052 ' ‘

ADDRESS OTHER THAN R/O: 103, HUBTOWN
SOLARIS, N S PHADKE MARG ANDHERI (EAST)
. | MUMBAI, MAHARASHTRA - 400069

6. | Date of closure of insolvency resolution . 20-12-2023
process . : ,

7. | Liquidation Commencement Date of 21-12-2023
Corporate Debtor ' : .

8. |Name, Address, Email Address for ‘Sandip Kumar Kejriwal |
Correspondence, Telephone Number and Liquidator- Maxgrow.Overseas Limited

the Registration Number of the Liquidator Office Address: :

1, R.N.Mukherjee Road, #322; 3rd Floor,
Martin Burn House, Kolkata-700001

Email: sandipkej2@gmail.com
Phone: 9831074124 ‘

IBBI Reg No:
/ iBBI/IPA-002/IP-N00236/2017-18/10687
9. | Last date for submission of claims 20-01-2024
10. | Relevant Forms . https://ibbl.gov.infen/home/downloads

Notice is hereby given that the Hon'ble National Company Law Tribunal- Kolkata Bench Il has ordered
initiation of liquidation proceedings against Maxgrow Overseas Limited vide order date 20-12-2023.

The stakeholders of Maxgrow Overseas Limited are hereby called upon to submit thelr claims
or update their claims submitted during the corporate insolvency resolution process, as on the liquidation

commencement date, on or before 20-01-2
sommenCae 024 to the liquidator at the address mentioned

It may be noted that where a stakeholder does not submit its claim during the || uidation proc

. : ess, the
clalr?s.submntted by such a stakeholder, and dully collated by the interi?n resolution progessional or|
resolution professional, as the case may be, during the corporate insolvency resolution process under

the Insolvency and Bankruptcy Board of India (Insolven Resolution P
Regulations, 2016, shall be deemed to be subr(nitted unggr section 38. Ieegss ritgmoniia Paes)

The financlal creditors shall submit their proof of claims by electronic me
may submit their proof of claims in person, by post or byyelectro'nlc mrga?lg? ML g etaksholders

Submission of falge or misleading proofs of clalm shall attract penalties.

Sd/-

Liquidator - Sandip Kumar Kejriwal
g,ate :'30-1 2-2023 IBBI/IPA-002/IP-N00236/2017-18/10687
ace K?lkata AFA: AA2/1A06871021050224/202623 valid till 05.02.2024
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